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NATIONAL COMPAITIY I-AW TRIBT NAL MUMBAI BENCH, MUMDAI

CP No. 1057ll&BP/2017

d. That the order of moratorium shall have effect from 2006.2U7 n\

the completion of the corporate insolvenry resolution process or

until this Bench approves the resolution plan under sub-section

(1) of section 31 or passes arr order for liquidation of corporate

debtor under section 33, as the case may be.

e. That the public announcement of the corporate insolvency

resolution process shall be made immediately as specified under

section 13 of the Code.

f. That this Bench hereby appoints Ms. Dipti Mehta, 19, Sunshine

Building 78B, Dr. A.B. Road, Worli, Mumbai - 400 0178,

Maharashtra, e-mail id: dipti@mehta-mehta.com, Registration

No.: IBBIIPA-002/[P-00038120-16--1711733, as Interim Resolution

Professional to carry the functions as mentioned under

Insolvency & Bankruptcy Code.

13. Accordingly, this Petition is admitted

74. The Registry is hereby directed to communicate this order to the

Financial Creditor and the Corporate Debtor.

V. NALLASENAPATHY
Member (Technical)

B. S.V. PRAKASHKUMAR
Member (]udicial)
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